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JUDGEMENT (ORAL)

(By Hon'ble Mr. Justice V.S. Malimath, Chairman)

We find from the order No.l208/350/EIC(2)

dated 28.8.1993 produced by the petitioner that though

belatedly the judgement of the Tribunal has been complied

with. The appointment has been offered to the

petitioner subject to the usual conditions. It is also

stated therein that it is subject to the final outcome of

the Special Leave Petition pending before the Supreme

Court of India. All these conditions are consistent with

law and the judgement of the Tribunal. Hence, these

proceedings are dropped. If the petitioner entertains

any difficulty, we reserve liberty to him to approach the

Tribunal.
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